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CE~RAL AD?-tI NISTk.A T IVE TRIBUNAL ALI.AHAdAD BEtcH 

ALLA HABAD . 

Allahabad t h i s t he 19th day of I•Iarch 2001. 

Origina~ Application n o . 3 0 3 of 1 994 . 

Hon ' b l e I·1r . Rafiq Uddin , l·lemb er- J 

Ho n ' ble Mad Gen K. K. Srivastava , r.itember-A. 

Arab Singh . 

S/ o Debi Singh , 

R/o Vi llag e Debi p ur, P . O. RaHmans , 

l·IAINPURI . 

C/A Sri Anand Kumar 

Versus 

••• 

l. unio n of I ndia through Gene ral 1•lanager , 

N , Rl y ., 

Baroda House , 

NEW DELHI . 

2. Divisiona l Rail\'1ay I·lanager, 

N. Rly •, 

ALLAiiA AAD . 

3o Div i s i onal Engineer {Track ), 
N. Rly ., 

ALLAHABAD . 

, 

4 . Chie f Per manent way Inspector , 
N. Rl y ., 

?1A I NPURI . 

l\pplicant 

• • • Respondents 

C/Rs · Sri A.v. Sriva stava 
Sri B. Bhushan 

• •• 2/-
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0 R D E R(Oral) 

Hon• ble I·1r . Rafiq Uddin, t·1ember- J . 

By means of this CA the a pplicant seeks di.rection 

to re-engage and absorb him in service a nd to giv e all 

c onsequential benefits including o f service , seniority 

and back wages on the ratio~ laid down by the Hon' ble 
"''l ._ 

.supreme court. 

case 
2 . Tt is a n admittedLl:.ha t the applicant was initial ly 

appointed as a Casual l abour under P.W.I. Main puri on 

23 .12.77. He r11orked upto 1 4 .4.8 1 with breaks. The 
~M 

applic ant has a lso i s s ued c asual l abour card no. 214941 

and his total working days is 3 85 with breaks . It is also 

0 admitte d case tha t his name has been included in the Live 

casual Labour Register at sl. no . 1270 . 

3. We have heard learned c.: ounsel for the par ties 

and perused the r e cord. 

4 . It has been c ontended by t he l earned couns el 

for the respondents t hat since no junior to the applicant 

has be'3n engage~as c asua l l abour , the applicant has no 

c ause of action. It is, however , admi t ted by l earned counsel 

f or the res pendents t hat the a ppl i cant wil 1 be en gaged 

as casual labour as ana v1hen his turn comes , a s per his 

seniority. 1 n Liv e casual Labour Re gister maintained 

by Chie£ P .W.I. anu also his c ase may be c onsidered for 

screening at Divisional leve l by Divisional Engineer ('rracks ) 
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\·le accordingly. dispose of this Or'\ with the direction 

to r esponuent no. 4 to re-engage the applicant as casual 

labour as and \-Jhen vacancy is available at his turn. 

Similarly. the applicant will also be considered for 

screening by Divisional Engineer (Track) as per his turn 

and on the ha.sis of seniority in Live Casual Labour 

Register • 
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